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CENTRAL" ADMIN ISTRAUVE TRIbUNAL 
CALCUTTA 8(NCH 

No.t3.A.398 of 1997 

Present : Hon'bi. Dr.B.C.Sarma, Administrative Msiber. 

Hon'ble Plr.D.Purkayastha, Judicial Plenber. 

SI9T.ZAH(DA KHPITUN 14/0 Late Rabjj.al, 
Ex-Khal'si undsr:B.R.I.(I), S.E. 
Railway, Kharagpur. 

Sk.PWHAR ALl S/o.Lte Rabilalt aged 
about 30 yearso residing at viii. 
Nazarpur P.O. Kartpukur, P.A.Bongaon 
Oist.Hourah. 

Applicants 
( 	 Vs. 

Union of India through theGeneral 
ivianagsr, S.E.flailuay, Garden Reachp 
Calcutta-43. 

The Sr.Divigionai Personnel Officer, 
S.E.Riivay. Kharagpur, P.G.Kharagpur. 
Dist.t!idnapore, West Bengal. 

The 8.R.I.(I) S..E.Railuay, Kharagpur, 
P.G.Kharagpur. Dist.t'lldnapore, 
West Bengal. 

... Respondent, 

For the applicants : ir.A.Chakraborty, counsel. 

For the respondents : F'lr.S.Chowdhury' counsel. 
.fl 

Heard on ; 9.3.1998 	 Order O ; 9.3.1998 

ORDER 

B.C.Sarma, A.M. 

This application has been I iid by the applicant no.11  

being the wife of the deceased Khalasi under the Railway- 

respondent; and applicant no.2 being the son of the deceased) 
1 

with a prayer that the servic, of the ex-Khalasi be relarieed 

from the date of the panel in ii of the office order dated 

12.2.1996 issued by the Divisional Personnel Officer, S.E.Railway, 

- , 	
•. 
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Present : Hon'bl. Dr.B.C.Sarma, Administrative Plenber. 

Iionbl 	.D.Purkayastha, Judicial Plerrber. 

• I. 	S(9T.ZAHEDA KHATLIN 410 Late Rabilalt 
Ex—KhalsI under.8.. I.( I), S.. 
Railway, Kharagpur, 

2. 	Sk.IIOHAR AL! 5/0 Late Rabila]., aged 
about 30 years, reéidiig at Viii. 
Nazarpur P.O. Kantapukur, P.A.Bongaon 
Dist.Howrah. 

... 
I/s. 	

Applicans 
(  

Union of India through theGeneral 
Panager, S.E.Rail.way, Garden Reach, 
Calcutta43. 

The Sr.Divisjona]. Personnel Officer, 
S.E.Railway, Kharagpur, P.G.Kharagpur, 
Diet.Plidnapere, West Bengal.. 

The B.R.I.(I), S.E.Raiiway, Kharagpur, 
P.G.Kharagpur, Oist.Midnapor., 
Jest Bengal. 

0 0 0 Respondents 

For the applicants : Nr.A.Chakraborty, coun.l. 

For the respondents : Mr.S.Chowdhury. counsel. 

- 	 Heard On : 9.3.1998 	 Order an 	9.3.1998 

ORD 

B.C.Sarma, A.M. 

p 
This application has been filfd by the applicant no.1)  

being the wife of the deceased Khalasi under the Railway— 

respondente and applicant no.2 being the eon of the deceased) 
I 	 1 

with a prayer that the servics of the ex—Khalasi be regularised 

from the date of the panel in VIJ of the office order dated 

12.2.1996 issued by the Divie.onal Personnel. Officer, S..Railway, 

- 	

S. 



'-: 2 :- 

Kharagpur and an appointment on, compassionate ground be granted 

to applicant no.2. 

HOwever, when the admission hearing of the matter was taken 

up 	Ir.A.Chakraborty, ld.couns.l for the applicants, submits 

that the prayer for grant of compassionate appointment has been 

abandoned by him since nultiple prayers have been made in this 

application and hs;prayefor ib.ty,.to file a separate applics 

tion on the prayer for compassionate appointment. The prayer 

is allowed. So the instant application is restricted to the 

prayer of the applicant no.1 for regularisation of service of 

thosaid deceased Khalasi. 

Heard the submissions of ld,counsol for both the parties 

and perused the record. 

Since a simple prayer has been made by applicant no.1, we 

are of the view that the matter need not be adjourned and can 

be disposed of at the stage of admission itself. 

We note that the applicants made a categorical averment 

that the deceased Khalasi was appointed under theailway 

respondents on 25.11.1967 and was empanelied vide memo dated 

9/1'.11.1972. While in service, he died on 29.2.1984 before any 

regularisation order could be passed. We note that as per 

nnexure I8/1 to the application, the respondents have issued 

orders pursuant to the circular dated 12.2.1996. Mr.Chakraborty 

submits that,earlier another order dated 19.12.1997 in 

of 1997 was p'ssed by this Tribunal on a similar point and he 

submits that this application may be disposed of on similar 

ground. 

6. 	In view of the above position, we dispose of this application 

at the stage of admission hearing itself with * direction that 

the respondent no.2 who is the Sr.Divisional Personnel Officer, 

S.E.Railwayr Kharagpur, shall treat the instant application as a 

fresh representation and dispose it of in terms of the circular 

dated 12.2.1996, keeping in view the order dated 19.12.1997 in 

. . 3/— 



-; 3.  ;- 

O.A.397 of 1997. If after such cons id era tion the applicants are 

entit)..d to receive benefits as if effect of regularisation, 

such orders shall be passed by the respondent within a period 

of One month from the time of taking such decision and the same 

shall be conlnunicated to applicant no.1. 

7. 	No ord.r Is passed as to costs. 	 ,. 

(U.Purkayastha) 	 (8.C.Sarma) 
Judicial P)enber 	 Administrative Meirber 


